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FINANCE DEPARTMENT

■ . (ESTATE BRANCH)
. • '"f : H-Notification

The 23rd April, 2014

No, 45/5/22-UTFI(6)-2014/335fi,—In 'compliance to the order dated 16th May, 2013 passed 
'. uy the Hon'bie Punjab and Haryana High. Court, Cliaridlgarfi In CWP No. 1331 of 2013-titled Kamal 

Kumar versus U.T., Chandigarh, the Administrator, U.T., Chandigarh Is pleased to notify the Policy 
regarding transfer of Immovable property to the legal helrs/logateefs) after death-of the allottee/ 
uansferee in U.T., Chandigarh In. respect of following categories subject to requirement of further 
modification In case of any hardship shown In. the future

Transfer In the casa of 'intestate |Dgath'. ■

Transfer on the basis of 'Registered will’,

Transfer on the basis of.‘.Un-registered will’.
Transfer on the basis of Sale DeM.. ..

Transfer In the case of Intastafo.piathi : ’

On receipt of the. application fey .transfer of ownership in case of death of me 
IT., Chandigarh shall Issue a public notice at the

T. *■

1.

2.

3.
4.

•J.

On receipt of the, application for 
allottee/transferoe, the Estate Office, p
cost of the appllcent(s)—within'30_c|ayo of the receipt of (he request In the leading 
newspapers one In Hindi, one lit,English and one In Punjabi, having wide circulation tn 
the area giving full particulars ofthe frbperty and the applicants), who .have applied for 
transfer of ownership rights.,The publip.notice should clearlv state that If anv lecial heirfs) 
Is/ara having any objection against the 
the objection to the Estate'Officer In w 
month of the publication of the ndtlcet 
the publication of the notice In the i 
transferred In the records of the Estate L___________ ________ __________________
regarding submission of the death certificate, affidavit, Indemnity bond and payment oi. 
all outstanding dues. Ih 'cass of dlspWe amongst the-legal heirs, the property will be 
transferred In the names of all the legal heirs. However, they shall not be allowed to 
alienate the property till' they-get their) Inter so dispute settled through the competent 
court of jurisdiction. . .. ■ ... “j

. i’«

> notloe Bhould clearly state that If any legal heir(s) 
transfer of ownershlp.the objectorfs) can submit 

' Jllng 'aibng with supporting documents within one 
ind If no objection is received within 30 days of 
foresaid manner,- then the ownership shall be 
Office subject to the fulfilment of other conditions
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2. Transfer In the basis of ‘Registered Will' :

On receipt of therapplfoatlon for mutating-tho property, in ths name of the holder or 
the 'Registered Will’, the Estate Officer, U.T., Chandigarh shall Issue a public noticb at 
‘the oost of the appllcant(s) wfthln 30 days of the receipt of the request in three- 
newspapers—one'In English; one In'Hindi, and one. In Punjabi, having wide circulation in 
the area, giving particulars of the property and the applicant(s), who have applied foi 
transfer of ownership rights. The public notice should clearly stats that if any legal heirs 
l$/are having any objection /gainst the transfer of ownership, the objectorfo) can submit 
the objection to the Estate Officer in writlng-along with supporting documents wlth/u on« 
month of the publication of the notice and If no objection Is received within 30 days mu 
publication of the notice In the aforesaid mannor, then the property shall be transterreil 
In the name of the holder of-the 'Registered Will' In the records of Estate Office st-hfon* 
to thB fulfillment of other conSltlons regarding submission of the death certificate, affidavit 
Indemnity bond etc. If any objection Is received, then the objector should be asked co 
get the dispute settled from the competent court of Jurisdiction regarding tho genuineness 
of the 'Will', but during ths pendency of the dispute, the ownership shall be transferred 
In the name of the holder of the 'Registered Will' subject to the final outcome of the casts 
subject to the fulfilment of'dlhef conditions regarding submission of the death certificate, 
affidavit, Indemnity bond, and payment of all outstanding dues,

3. Transfer on the basis-of .lUn-reglstered Will' :

On receipt-of the application-for mutating the ownership In ths name of the holder 
o/ the 'Un-registered Will', the Estate Officer, U.T., Chandigarh shall Issue a public notice 
at the cost; of the.appllcant(s) within 30 days of the receipt of the request in ihree 
newspapers—one In English,"one in Hindi and one In Punjabi, having wide circulation in 
the area, giving particulars of tho property and tho appllcant(s), who have applied ioi 
transfer of ownership rights. The public notice should clearly state that if any legal hairs 
Is/are having any objection against the. transfer of ownership, the objectorfs) can subruti 
the objection to the'Estiite Officii In writing along with supporting documents within uuu 
month of the publication of thejnotice and If spy objection is received within 30 days or 
the publication of the noticeJn (the aforesaid manner, then the ownership shall <e 
transferred in the records of t^tate Office subject to tiie fulfillment of other conditions 
regarding submission of (he death certificate, affidavit indemnity bond and payment or 
all outstanding dues. If any objecjlon Is received, and the Estate Officer Is not satfoifr.-d 
regarding the genuineness of| thfe 'Un-reg!.stered Will', then the Estate Officer .-;h;.ili 
transfer the properly on the basis! of natural succession subject to the final outcome .jj 
the dispute regarding the genuineness of the 'Un-reglstered Will'.

4. Transfer on the basis -of Sa/e Pood :

If the sale deod has been| executed after obtaining ‘No Objection Certificate' rfuni 
Estate Office, U.T., Chandigarh^ ol after execution of the Conveyance Deed in favoui ■>; 
the allottee, the transfer shall bq a/lowed by tho Estate Officer, Otherwise, same procedun 

as mentioned at Sr. No, 2 anc| 3| shall be followed,.

Note,—(I) All applications for trans'fe 
on Its Website aiongwith t|ie <....... _ '

■ addition*to’.the Publip Notice Newspapers.
(ii) The applicants) shall subrqlt
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wilt be uploaded by the Estate Office, U.T.. Charuligs>rh 
details- of appllcant(s)- and property. This will on •<> 

*! M .» »•

.....--------an affidavit.saying that thoy hjave'indicated Uie name
and addresses of all legal he rs of the ailottee/losseo; correctly.

•J

■ SARVJ1T SINGH. I.A.S.,
Finance Secretary. 

Chandigarh Administration.
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